IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYOERABAD BENCH

AT HYDERABAD
* AR

0.A.No. 1366/95. _ Dt. of Decision : 15-31-95,

1. Syed Musa

2. Sk Noor jahan

3+ DeM.Mukundababu

4. K.Nagesyararao

S. K.Yenkatgsyarlu

6. K.Mgdhusudan Rao
7. Byra Srinivasulu
8. K.V.5ita Mahalaxmi ' ;
90K-Ch.AﬂjaﬂQYUlU .o ﬂpplicants;

Vs

1. The Union of India, Rap.
by the Secretary, Dept.of Posts,
8ak Bhavan,New Delhi-=110 001.

2. The Chief Postmaster General,
AP Circle, Hyderabad-500 001.

3. The Postmaster Gensral,
Vijayawada Region,Vijayawada=-2.

4. The Supdt., of Post Dpffices,
Narasaracpsta Division,
Narasaraopsta=-522 601.

5. The Sr.Supdt., of Post OpPicds, | |
Guntur Division, Guntur.

6. The Sr,.Supdt., of Paost OPPicaes,
Prakasam Division, DOngols.
7. The Supdt., of Post Offices, f
Khammam Division, Khammam, .+ Respondasnts,

Counsel Por the Applicants : Mr. TVYS Murthy’

Counssl for the Respondants : Mr.N.V.Raghava Reddy,
. Addl.CGSc.

CCRAM: |

THE HON'BLE SHRI JUSTICE V. NEELADRI RAD : VICE CHAIRMAN
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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Cegz tos-

- 1,

2.

3.

8.
9.
10,

11,

Secretary,Departmentef Pests, .
Unien of India, Dak Bhavan,New Delhi-110 001,

The Chief Pestmaster General,A,P.Circle,
Hyderabad-500 001, ’

The Postmaster General, .
Vijayawada Regioen,Vijawada=2,

The Superintendent,of Post Offices,
Narasaraepeta Divisien,
Narasaraepeta=522 €01.

The Sr.Superintendent of Post Offices,
Guntur Divisien, Guntur,

The Sr.Superintendent of Pest Offices,
Prakasam Division, Ongele,

The Superintendenteof Pest Offices,
Khammam Division, Khammam,

One x»py to Mr,T.V.V,S,Murthy, Advecate, CAT . Hyd,

One cepy teo Mr,N,V,Raghava Reddy,Aidl.CGSC.CAT.Hyi.

One cepy te Library,CAT.Hyd.

One spare c opy,
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0A 1366/95. oo - Dt, of Order: 15-11-95,

(Order passed by Hon'ble Shri R.Rangarajan, Member (A) ).

There ere 9 applicants in5thiaﬁB.A.; who were re-

A

cruited as Reserve Trained Pool ﬁostaliﬁssistahts and appointed

. -

on various dates from the year 1981 and they were regularised

as Postal Assistants subssquently. Thef nouw-pray for a diresc-

(=

tion to the Respondents thet—the—applicants bersir—wey—Le payerf Hone
Prodyctipity‘Linkgd Bonus due for the periods they hhave wor ked

as Reserve Traiﬁed Pool'Pustbdaﬂbsistants ( as per Annexure A=1

N g . o
asd page-7 of the 0A),lextending the penafit of the judgement

in UOA 611/94 dt.31-5-94, 1

2 There is no dispute that ths applic%nts herein are
' | | WTtA
similarly placed as the applicants in the DA 611/94, the judgement
| !

wf—which was prdnouncad on 31=-5-94, As the applicants herein

. 4
are similarly placed, we follow the diractioh given in 0.A.611/94

and allow the 0.A. at the admission stage it'self and direct the

Respondents to grantcheLPeneFit of the Judgement/Ernakulam

Banch of this Tribunal in OA 171/89. The Respondents shall comply
with this order within a period of three mohths from the date of

receipt of a copy of this order.

3. 0.A, is ordered accordingly at the admission stags.

No costs.,

57’_ owﬂxkil_mm__xgip ; )ﬁtébhﬁxﬁl——-qs

(R .RANGARAJAN) (V.NEELADRI RAD)
Member (A) Vics=Chai rman
;%Mﬂkf“
oo Dated: 15th November, 1995, Dy.R ET
avl/ Dictated in open Court. * egistrar(Jud;



